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(m) the manner in wh1ch and. the cond1t1ons sub]ect to

RV, which, pension .and prov1dent funds ‘may be const1tuted for the

‘beneﬁt of ofﬁcers teachers and” other employees of the .

Instltute : R

(n) any . other matter for which under this Act - proV1smns

_may be made by regulations

(2) Until the Institute is estabhshed under. thls Act -any regula-

‘tion which may be made under sub-section (I) may be made by the -
Central Government; and any regulation so made may be altered -

or rescinded by the Institute in exercise of its powers under sub-
section (7). .

THE INDIAN INCOME-TAX (AMENDMENT) ACT, 1956
" Acrt No. 26 oF 1956 -

An Act further to amend the Ind1an Income- ~tax Act, 1922,

, [2nd June, 1956]
BE it enacted by Parllament in the Seventh Year of the Repubhc

of Ind1a as follows —

Shlort title. L This Act may be called the Indian Income-tax (Amendment)r

' - Act, 1956

Améndment 2. In sub-section (7A) of section 5 of the Indian Income tax Act,
"Aitsicf%’}‘s 1922, the following Explanation shall be, and shall be deemed: always

1922, to havc been, inserted at the end; namely:—

’ : .. “Explanation.—In this sub-section, ‘case’ in relation to any
' -person whose name is specified in-the order of transfer rmeans

all proceedings under this Act in respect of any year which may =

be pending on the date of the transfer, and includes all proceed-

ings under this Act which may be- commenced after the date of

i

the transfer in 1espect of any year.”




